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 PROF,  MADHU  DANDVATE  (Raja-
 pur):  पहाड  800ढ  news,  Sir.  It  will
 give  ८..

 MR.  DEPUTY-SFEAKER:  He  has
 ' एण्  and  told  me.

 SHRI  INDRAJIT  GUPTA:  (Basir-
 hat):  Very  kind  of  him.  ग्य

 PROF,  MADHU  DANDAVATE:
 Sir,  (iuese  small  mercies  are  welcome.

 SHRI  INDRAJIT  GUPTA;  Special-
 ly  when  you  are  saying  unkind  things.

 SHRI  RAM  SINGH  YADAV  (AI-
 war):  र  व  oe  a  point  of  order,  Sir.

 MR.  DEPUTY-SPEAKER:  No  point
 of  order.  I  have  not  allowed  that
 point  of  order.

 (vii)  ALLEGED  TEMPERING  OF  THE
 TELEPHONE  o  SHRI  म.  ५.  रिंद लह,

 * (21121  FOR  PRESIDENTAL  ELECTION.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  It  has  been  reported  that
 ever  sinc  Justice  Khanna  was  nomi-
 nated  as  the  3८  उडुपी011  candidate  for

 “the  Presidential  election  on  12th  July
 1982,  his  telephone  was  being  tampered
 with.  It  is  further  learnt  that  for  at
 least  three  hours  every  day,  Shri
 Khanna’s  telephone  was  out  of  order
 and  the  STD  was  also  being  interrup-
 led.

 This  amounts  to  direct  interference
 by  the  Government  in  the  campaign
 for  Presidential  election,  and  an  en-
 crochment  on  fair  and  free  elections.

 The  Minister  for  Communications
 should  make  a  statement  in  this  re-
 gard,  and  assure  the  निपट  that  the
 Government  will  not  tamper  with  the
 fair  and  free  Presidential  elections,

 SHRI  NAWAL  KISHORE  SHARMA
 (Dausa):  What  about  o  telephones?
 (Interrution)

 THE  MINISTER  OF  COMMUNICA-
 “TIONS  (SHRI  ए.  1.  STEPHEN):  Sir:
 -whether  a  particular  telephone  is  tap
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 ped  or  not,  1  will  neither  confirm  nor
 deny.  Normally  I  would  not:  but  in
 this  particular  case,  1  will  rather  make
 an  exception,  and  take  the  House  into
 confidence.

 When  this  news  appeared  in  the
 Press,  I  immediately  directed  that  the
 position  be  ascertained,  as  to  whether
 tapping  was  done.  And  there  is  a  pro-
 cedure,  The  procedure  js  that  if  ]  tap
 a  particular  telephone,  I  do  it  cn  an
 order  from  a  prescibed  authurity,  a
 written  order  with  reasons  given.  And
 then  along  the  telephone  is  tapped,  In
 this  case,  there  is  no  written  order;
 and  the  telephone  was  never  (apped
 at  all.

 ।  8150.0  wanted  10  know  whether  this
 telephone  had  gone  out  of  order,  by
 checking  up  with  198  about  (001 [0
 laints.  On  198,  after  he  was  declared
 the  Presidential]  candidate,  we  had

 only  two  complaints—one  on  the  2nd
 and  another  on  the  3rd.  On  the  com-
 plaint  of  2nd,  it  was  found  tha:  there
 was  no  fault  at  all.  On  the  complaint
 of  38rd  which  reached  us  in  the  even-
 ing,  it  was  found  that  at  the  distri-
 bution  point,  the  wire  was  slightly  dis-
 located.  That  was  set  right  the  next

 day  morning,  Excepting  that,  there  is
 no  complaint  registered  with  us.  about
 the  faulty  functioning  of  the  telephone.
 I  am  assured  by  my  top  officers  that
 thie  telephone  has  heen  working  per-
 fectly  all  right,  without  interruption,
 There  is  no  question  of  tampering
 with  the  telephone.  There  can
 be  only  tapping  of  the  telephone.
 under  a  0९ 7181  order;  and  noth-
 ing  of  that  sort  has  happened  here.

 1  can  also  assure  the  House  that  we
 have  got  enough  sense  of  balance  and
 sense  of  proporton  to  lnow  that  mere-
 ly  because  of  the  candidacy  cf  Mr,
 Khanna,  he  has  not  assumed  any  spe-
 cial  significance  to  deserve  our  special
 attention  for  a  secial  tanning.
 (Interruptions)  That  is  what  I
 wanted  to  say.

 PROF.  MADHU  DANDAWATE:  8,
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 please  take  note  of  the  fact  that  the
 Minister  has  said  that  he—Mr,  Kha-
 nna—has  not  acquired  a  special  sig-
 nificance  to  deserve  special  tapping.
 Will  he  tell  us  what  special  signi-
 ficance  has  to  be  acquired  ४  order
 to  get  the  tapping  by  the  hon.
 Minister?

 SHRI  ९.  2.  STEPHEN:  The  signifi-
 cance  can  be  either  positive  or  nega-
 tive;  and  it  can  be  absolutely  indiffe-
 rent  and  neutral.  As  far  as  this  is

 concerned,  there  is  117  significance,
 either  negative  or  positive  (Intrrup-
 tion)

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  This  ७  9  very  important
 matter.  What  is  meant  by  special
 tapping?

 SHRI  ८  1r.  STEPHEN:  Every  tap-
 “ping  is  special.  In  that  sense,  I  said

 it  there  ig  nothng  more.

 (viii)  NEED  FOR  INCREASED  AND
 PROMPT  FINANCIAL  ASSISTANCE  TO  RAJas-
 THAN  GOVERN‘ENT  FOR  FAMILY  RELIEF
 MEASURES.

 श्री  अजाक  गहलोत  (जोधपुर):  मान्यवर ,
 राजस्थान  प्रदोश  म  भयंकर  सुखे  की  स्थिति

 कमजोर  हाने  को  कारण  मजदूरी  पर  लगने  के
 इच्छक  सभी  मजदूरों  का  wary  राहत  के
 काया  पर  नहीं  लगाया  जा  सका  ह  ।  व्

 इसका  कारण  एक  यह  भी  ह*  फि  पिछले  चार
 वर्षों  से  लगातार  सूखे  से  उनकी  आर्थिक

 स्थिति  इतनी  कमजार  हो  गई  ही  कि  गांव

 ao9e  17,  1904  (SAKA)  Rule  377  314.

 मरा  कृषि  मंत्री  जी  से  निवेदन  ही  कि

 राज्य  सरकार  का  अकाल  राहत  कार्यों  के
 लिए  अविलम्ब  ओर  अधिक  राशि  उपलब्ध

 कराएं  एवं  राज्य  रार कार  काे  स्पष्ट  निर्दोश
 दा  कि  जब  तक  कांई  मजदूर  काम  मेँ  आना
 चाहो

 उन्हों.
 गयद]ूरी  पर  लगाया.  जाना

 चाहिये  |  मानसन-केआनेला के  आने  तक  एक  भी
 अकाल  राहत  शिविर  बन्द  नहीं  करों  ।

 (ix)  NEED  FOR  AMENDING  CONSTITU-
 TION  TO  GIVE  RIGHT  TO  VOTE  10  MEM-
 BERS  OF  ASSEMBLIES  05  UNION  TERRI-
 TORIES  IN  PRESIDENTIAL  ELECTION.

 SHRI  EDUARDO  fFALEIRO  (Mor-
 mugao):  On  July  12,  1982,  the  nation
 will  elect  the  President  of  the  Repub-
 lic,  Members  of  Parliament  and  of  the
 State  Legislatures  will  exercise  their
 precious  right  to  vote  in  this  election.
 However,  the  M_L.As.  of  the  Union
 Territories  of  Goa,  Daman  and  Diu,
 Pondicherry,  Mizoram  and  Arunachal
 Pradesh  though  they  are  elected  in
 precisely  the  same  manner  as  the
 Members  of  the  Legislatures  of  the
 States  will  not  form  part  of  the  elec-
 toral  colleges  and  will  not  have  a  right
 to  vote  in  this  important  election,  The
 Members  of  the  Legislative  Assemb-
 lies  of  those  Union  Territories  are  not
 entitled  to  vote  in  this  election  since
 Article  54  of  the  Constitution  as  it  pre*
 sently  stands  only  confers  this  right
 on  Members  of  Parliament  and  of  the


